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CENTRAL ADMINISTRATIVE TRIDUNAL
PRINCIPAL BENCH

OA No.1323/97

New Delni, this the 2nd day of Septamber, 19137,

Hon ble Dr. Joze P. Verghese, vice Chairman?{J)
Hon“ble Mr. N. Sahu,-Member {(a)

Assti,Sub-Inspector (Ex)

Kishori Lal No.3058/D,
Presently posted at P.C.R.,
R/fo vill- Jhujhulli,

P.S. - Najafgarh

New Delhl LesApolicant

(By Advocate. : Shri Shanker Raju)

Union of India : Through

1. The Secretary
Ministry of Home Affairs
North Block
New Delhi

Commissioner of Police

7.
Police Head Quarters
I.P. Estate, MSO Building
New Delhi

3, Dy.Commissioner of Police

H.Q(IJ, Police Head Quarters
I.P. Estate, MSO Bullding

New Delhi , : <« Respond

{By SI Naresh Kumar, Pairvi Officer, .
departmental representative)

ORDER(Oral)

Hon ble Dr. Jose P. Verghese, Vice Chairman(J) -

The counsel for the petitioner states that

case is squarely covered by our order dated 11,84,
in OA No,481/97. After a show cauze notice,

respondents have filed the reply. The matter has
up . for today for possible disposal. It it stated
the petitioner is similarly placed as that of

petitioner in the said case and the dirasction give
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chis Court in the ashove stated o

[ ¢ rder 1s also sguarcly
applicable to \him as well., It is stated that o
appeal has been flled against the said order and i

; : - the circumstances, the orders passed by s o
11.04.1997 shall be applicable to the petitioner
well on a - mutatis mutandis basis. The netlticoner
wguld pe entitled to all the reliefs granted to the
petitioner to the said QA,

; ' 2. This OA iz allowed to the extenE stated above.

; No order as to costs.
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] (N. Sahu) - (Dr.Jose P. Verghese)

L Member (A) Vice Chairman(J)
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